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<H83. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of 
~TH AND F~Y WELFARE 
_ plued 10 stat4!: 

Ca) what progress has since been 
made in respect of fourth demand Of 
repretentation dated 20th March, 
1880 made by National Integrated 
Medical Association, Bombay in re-
card to hOlding elections to the Cen-
tral Council of Indian Medicine; and 

. (b) it no progress haa ·been made, 
In the last four months the reasons • 1hen!Of and the persons responsible 
tor the same? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
'!'A~Y WELFARE (SHRI NIHAR 
RANJAN LASKAR): <a> The fol-
lowin, 'Progress has been made in 
regard to holding elections to the 
'Central Council df Indian 'MediciM:-

(i) Requisite details of the state 
Boards/CouncUs Of Indian Systems 
of ilttedlcine and copies -of upto-
date State Registers of practitioners 
'of Ay\u'veda, Siddha and Unani 
Systems of Medicine together with 
details of Faculfles/Departments 
,of Indian Medicine in the various 
'Universities have' been collected. 

(Ii) Eteetion Rules Booklet and 
'fonlls for holding the elections have 
beea .ot printed. 

(~) Necessary steps have been 
·taken to finalise the names of ofti-
.. for apPOintment as Beturning 
'OIk:ers 'lOr conducting elections in 
-the . States. 

(iv) Notification regardift, the 
allocation of seats :fQr the difterent 
'syetema in the Sta_ in accordance 
with tile formula prelCribecl in the 
'First Schedule to the Indian'Medi-
cbae CeIltral Council Act, .19'70, has 
been :flnaUsld. 
'(b) Does not ariII. 
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"7 ........ San .. , Be _ 

4484. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of RAJL. 
WAYS be pleased to state: 

(a) whether it is a fact that tha 
Chairman of Railway Board baa re-
ceived a representation dated 3rd 
July 1980 from Bhartiya Railway 
Mazdoor Sangh, Bombay in regard to 
pay seales and worsening ~rviee con-
ditions of car-attendants in Rail-
ways; 

(b) if so, the details of demands 
made; 

(c) what action Railway Adminis-
tration has taken on each of the said 
demands; and 

(d) if no action has, so far, been 
taken, the reasons thereof and when 
it will be taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HAlLWAYS AND IN 
THE DEl' ARTMENT OF PARLIA-
MENTARY AFFAIRS (SlIRl MAL-
LlKARJUN) : (a) Yes. 

(b) The follOWing main ~ds 
have been made in the representa-
tion:-

(i) The inclusiOn of this cate-
gory in the channel of p,romOtiOD 
of Commercial Department; 

(ii) Upgradation 50 per cent of 
the category to cover up the back-
log for having no promotions till 
10 years in each individual calle • 

(iii) The retrospective ~ for 
upgradauon as per Group C & D 
Committee's Report 

(iv) Similar action ~ favour of 
Mechanical car attendanfe attacllecJ 
to reserved carriages aDd Sfl}ooDs. 

(c) and (d). The deJMndt are UD-
der examiilati(JD in C()naultat1on with 
All lBdian Railways. 




